Present: Shri K.K. Patel, learned counsel for
applicant
Heard Shri K.XK. Patel, learnad counsel fov
petitioner
» - 1
— learned counsel submits that respondents have

directions Hence this C.P.
Noting the above facts and gubmigsions, issue
)
notice to the alleged contemner in CP-298/2003
returnable in four weeks
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6.
14<10~2003
CP 298/2003
0A 2185/2002

Present ¢ 3h, Arun Bhardwaj, learned proxy counsel for
Sh, K ,K,Patel, for the applicant,
Sh, V.P Uppal learned counsel for respondents,

The respondents have submitted that as per the ordar
of the Tribunal dated 20-8-2002 in OA 2185/2002, they have

held DPL for promotion to the grade of JCIT on 6th, 7th.

S T
and 8th January, 2003, when the petitionsr was also considsred

S,

Tt —

for promotion against vacancies pertaining to the year

2001=02, They have also stated that the DPC had recommended

i e n - |

the name of the petitioner for promotion to ths grade of JCIT,
Houevar, they have submitted that he could not be promoted to

the grade as the applicant had superannuated from service
g e e e e e - e e e it e e ('(‘
W,8,f, 30=9-2002, ﬁ%hey have further aybmitted that all the
vere
eligible officers whot ./ in service on 31=1-2003 were promoted

13

to the grads of JCITY,
2, We note thet respondsnts have not annexed the E{EEEEFO“
order dated 31-1-2003, This should be done, They should also

e BT T T e

clarlfy whather any of the ellglbla OFFicers uho are ln sarv1ca

on 31=1= 2003 have been given promotlon to the grade of JCIT
for any vacancies arls prlor to 30-9-2002 i,.e, tha date of

superannuatlon oF ths petitioner,

3, Sh V.P.Uppal, learned counsel seeks and is allowed
two weeks to bring on record the aforesaid facts by way of
an affidavit and annexures., List on 7-11-2003,

4, Let a copy of this order be issued to the learnad

counssl for the parties DASTI, o
\ ! '(}/’ > [
E’ /u\)"—L/ ’ ' \N\
(Sarueshiar Jha) — {Smt, Lakshmi Swaminathan)
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